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O R D E R 

Per Anikesh Banerjee (JM): 

  

 Instant appeal of the assesse was filed against the order of the Learned 

Commissioner of Income-tax / Addl / JCIT(A)-2, Delhi, [in short, ‘Ld.CIT(A)] passed 

under section 250 of the Income-tax Act, 1961 (in short, ‘the Act’) for Assessment 

Year 2023-24, date of order 09/12/2024.  The impugned order emanated from the 

order of the CPC, Bengaluru passed under section 143(1) of the Act, 1961, date of 

order 09/01/2024. 
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2. When the appeal was called for hearing, none was present on behalf of the 

assessee.  No adjournment application was filed.  Considering the merit of the case, 

we proceed to dispose of the appeal exparte qua for assessee, after hearing the 

Ld.DR. 

 

3. We have heard the Ld.DR and considered the documents available on the 

record.  The assessee filed the return under section 139(1) of the Act and the return 

was processed under section 143(1) of the Act.  The addition was made by 

disallowing the delayed payment of employees’ contribution to Provident Fund.  It 

is found that the assessee has filed the letter dated 10/07/2025 and requested for 

withdrawal of appeal and the relevant part of the said letter is reproduced as 

below:- 

“In this connection, the appellant wishes to state that an appeal was erroneously 

e-filed twice on ITAT portal and we would like to withdraw the duplicate Appeal 

no. ITA 920/MUM/2025 which is fixed for hearing on 21/07/2025 filed against 

CIT(A) order for AY 2023-24. 

The Hon'ble Bench have already disposed appellants original appeal (ITA 

814/MUM/2025) filed against CIT(A) order for AY 2023-24 with same grounds on 

23/04/2025. (copy of Order attached).” 

 

4.  The Ld. DR has not raised any objection. 

 

5.  Accordingly, permission for withdrawal of the appeal, having been filed in 

duplication, is granted. The appeal is therefore dismissed as withdrawn. 

 

 

 


